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S. RAJENDRA BABU., S. N. PHUKAN

JUDGVENT:

S.N.  PHUKAN. J

This appeal is preferred by the Union of India
through the General = Manager, Northern Railway agai nst the
Judgnent and Order dated 30th January, 1982 passed by the
Rai | way Rates Tribunal ; Madras.

A conplaint was filed under Section 41(1)(c) of the
I ndi an Rai l ways Act, 1890 by the respondent ‘regarding the
siding charges |levied by the appellant at. the respondent’s
siding at Saharanpur and fixation of maintenance charges of
the siding by the railway. The tribunal franmed as nmany as 7
i ssues and after el aborate discusion held that the siding
charges and nmintenance charges fixed by railway we.f
13.03. 1980 were unreasonable. Hence the present appeal .

We have heard Ms. Anjani Aiyangiri, |earned counse
for the appellant and M. Pradeep Msra, |earned ' counse
for the respondent.

From the inmpugned judgnent we find that naintenance
charges were fixed at Rs. 4838/- for the period 03.10.80 to
31.03.81 and al so for subsequent years.

At the tinme of argunent it was stated before us that
the siding of the respondent was closed down in the year
1996, therefore, these two questions regarding siding
charges and nai nt enance charges have becone academ c. The
tribunal fixed the siding charges and mai ntenance charges
not only on the basis of AIl In*ia cost incurred hy the
Rai |l way but on the zonal basis. The tribunal had given
el aborate reasons and had al so relied on other decisions of
the tribunal

In view of the fact that the siding was cl osed down
in the year 1996, both the guesti ons have becone
i nfructuous, therefore, we don't want to interfere in the
present appeal |eaving the question regarding the nmethod of
cal cul ati on of siding and mai ntenance charges open

In view of the above observations, appeal is
di sposed of. The parties to bear their own costs.
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